
CENTRAL ADIVIINISTRATItIE TRIBUNAL 
CALCUTTA BENCH 

Ns.L.A.848 of 1997 

Present ; Hon'ble IvIr...Justice A.K.Chatterjee, Vice—Chairman, 

Hon'ble PIr.I'l.S.fl.tkherjeo, Administrative 11enber. 

NIRIIALENDU f'iAJUJDER, Ex—Crew 
Controller under the Dlvi-. 
sisfial Railway MQnagery 
Eastern Railway, Asansel. 

Petitioner 
Vs. 

The General 1anager, Eastern Railway, 
17, Netaji Subhas Roads Calcutta1. 

Divisional Railway 1anager, Eastern 
Railway, Asans.j-713 301. 

000 Respon€lents 

For the petitioner ; 19i.Balai Chatterjeat counsel. 
Ms.B.flonda], counsel. 

For the respondents; PIr.P.K.hrsra, counsel. 

Heard on .; 4.9.i7 	 Qrder an ; 
--- 

R D ER 

A.K.Chatteree, V.C. 

The petitioner was formerly a Driver, Gr.C, at Asansel 

and thereafter appointed as Lies Foreman, 	 anhe task 

voluntary retirement u.e.f. 5.11.133 with full pensisnary 

benefits. However, at the time of computation of pera,,sionary 

benefits' 50% of running allowance which he was 

not aided to the basic pay as required by the deciisn 	the 

Hon'ble Supreme Court in the case of Amir Kumar Chatt.padhyay 

& Ors. vs. U0I & LJrs (Civil Appeal ne,11042-44..of 1996), as a 
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result if Lhich the petitiener's pensienary benefit was if less 

then his entitlement. He maUe representatien to the ORM 

regarding wring fixatian if pay and pensien, but to no effect. 

In such circumstances, the instant applicati.n has been filed for 

apprepriate relief8. 

LJe have heard the ld.ceunsel for the partie8 and perused 

the recird bef ire us. 

Ld.ceunsel for the respeniients has submitted that a 

directien may be given to the autherities to cinsider the prayer 

if the petitiener and to release such benef its as may be 

admissible under relevant laws  and rules. 

In the absence of reply from the respsneents, we cinsider 
— 

this a fair and 	 way to dispose if the instant app lica— 

tim. 

acceringly dispose if the applicatlmn with a directimn 

upon the respondents to treat the applicati.n itself together 

with the Snnexures are  a representatien for the reliefs claimed 

by the petitiener and to release such financial benefits to 

which the petitioner may be feund entitled ts,within six weeks 

I rem the da 	if cemmunicatien if this arer. In case the 

Ct "-"Or any part if it Is turned diw, a reasoned erder shall 

be pasa.ig and c.mi,unicated within the same pined. 

6. 	Ni erder is made as to cists. 
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(M.S.Mjkherjee) 
	

(A.K.Chultterjee) 
Administrative Member 	 Vice— Ghair man 


